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Enqu'rJ In!o the Death or Es-M p, 

"1660. Shrl Harl Vishna Kamath: 
Will the Minister of Health and FamllJ 
"lanDln&, be pleased to refer to the 
assurane •• given by the Minister of 
External Affaffrs in the course of an 
obituary referen e on the 25th April, 
1966 in re'pect of a (ormer Member of 
Parliament and state: 

(a) whether an inquiry hu been 
held in the matter; and 

(b) if so, with what re,ult? 

The DepntJ Mln'strr In the MID .... 
iTT 01 Hralth and FatDilJ Plano'nr 
(Shrl B. S. Murthy): (al and (b). The 
History Sheet of Shri Rajindra Singh 
who died in the Willingdon Hospital 
has be"n studied. The patient was ad-
mitted in th~ Nursing Home on the 
8th April, 1966 and di~d on 22nd Apr'\, 
1966. 'nle pat:ent had died ot prolon,-
ed toxacmJa due to liver absccu. 

No enquiry i. ca\Jed for sine· it har 
been ascertained to Government', 
aatisfaetion that every possihle are 
and altention was given to the pat'ent. 

Kera1a LaDd Ref.rIIIS Ac& 

5391. Sbrl A. K. QopaJaa: Will u.. 
Minister of PlaDDlnr and Social Wel-
fare be pleased to Ilate: 

(a) whelher Government propoae to 
modify lhe Keral. Land Reforma Act; 

(b) If so. the main amendment. pro-
posed in' the Act; 

(,) whether Government have ap-
pointed any machinery to examine uu. 
Acl; and 

(d) if so, their recommendatlona' 

The Mln'ale. of Plannlq &Ild Social 
Welfare (Silrl ABota Mehta): (a) and 
(b). Amendments to a few sectiona 
01 the Kerala Land Reform. Ael are 
under lhe ,onsideration 01 the Slate 
Government; but the propolal has yet 
to be finalised . 

(c) nnd (d)' The question of conatl-
tuting a comm'ttec for reviewing pro-
gre •• of implemenlat.on of lh. Land 
Reforms Act, is under the active consi-
deration of the State Government. 

Committee on Untoa habWtr 

5392. Sh.1 A. K. Gopalan: Will the 
Minister of Plannln, and Socla1 Wei-
r ... be pleased to otate: 

(a) whether the Comm'ttc. on un-
touchabiLty and cco:1omic and educa-
tion uplift lor Scheduled .astea toured 
Kerala; 

(b) whether they have o"served that 
th~ reservation 10 per ccnt vacanci. 
are not strictly enforced in Kcrala; 

1-) If '0, the reason. therefor; and 

(d) th. step' taken to implement the 
observations or thf! Commit lee? 

Th' D'1Ial, M'n""~ In lb. Dellllrt· 
IIIflnl 0' 9",,'al W~I'.r. /8h,lmatl 
Cblndrasekbar): (a) Ye., Sir. 

(b) to (d 1 Th. C"",mltee has not 
lubmitted III report yet. 




